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MR. SPEAKER : H: is laying a supple-
mentary statement on the flood situation.
It may help the discussion this evening.
[Placed in Library, see No.LT-1689/68.]

12.21 Hrs.
CONVICTION OF MEMBERS

MR. SPEAKER : I have to inform the
House that I have received the following
letter dated the 9th August, 1968 ficm the
Magistrate, First Class, New Delhi :—

“I have the honour to inform you that
Sarvashri P.Viswambaran, A Sreedharan,
and G. P. Mangalathumadam, Members,
Lok Sabha, were tried at the Parliament
Street Courts beforc me on a charge
under section 188 I.P.C. for defying the
prohibitory orders U/s. 144 Cr.P.C. at
the junction of Church Road and Brasscy
Avenuc, New Delhi, at 11:10 AM.
today.

On the 9th August, 1968 after a trial
lasting for today, I found them guilty
U/s. 188 I.P.C. and sentenced them to
imprisonment till the rising of the Court.”

SHRI HEM BARUA (Mangaldai): May
I know how long does this Government
propose to maintain Delhi as a police
State under section 144 ? (Iuterruptions).

MR. SPEAKER : Secretary.

MESSAGE FROM RAJYA SABHA
SECRETARY : Sir, I havc to report the
following message received from the Secre-
tary of Rajya Sabha :—
“In accordance with the provisions of
rule 111 of the Rules of Procedure and
Conduct of Business in the Rajya Sabha,
I am directed to enclose a copy of the
University Grants Commission (Amend-
ment)  Bill, 1968, which has been
passed by the Rajya Sabha at its sitting
held on the 7th August, 1968.”

UNIVERSITY GRANTS COMMISSION
(AMENDMENT) BILL

As Passep By RAJyA Sasna
SECRETARY : Sir, 1lay on the Table of
the House the University Grants Com-
mission (Amendment) Bill, 1968, as passcd
by Rajya Sabha,
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STATUTORY RESOLUTION RE:

INDIAN PATENTS AND DESIGNS

(AMENDMENT) ORDINANCE; IN-

DIAN PATENTS AND DESIGNS

(AMENDMENT) BILL; AND PATENTS
BILL— Contd.

MR. SPEAKER : The House will now
resume further consideration of the Statu-
tory Resolution moved by Shri Dandeker
regarding the Indian Patents and Designs
(Amendment) Ordinance, the Indian
Patents and Designs (Amendment) Bill and
the Patents Bill. We have already spent
55 minutes on it. We have still got 2
hours and 5 minutes. Shri Joshi.
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